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of equipment for the Ground Station 
is still under consideration. 

(b) It is proposed to set up the 
Ground Station by the end of 1968. 

(c) The present indications are that 
about 20 countries, including India, 
will operate with the Indian Ocean 
Satellite as soon as they are techni-
I!ally equipped to do so. The names 
of these countries are U.K., Germany, 
Italy, SPain, Nigeria, East Africa, 
Zambia, Baharain, Kuwait, Lebanon, 
Hongkong, Ceylon, Thailand, Indo-
nesia Japan, Malaysia, Pakistan, 
Philippines, Australia. -

(d) The existing system will conti-
nUe to be used for communications 
with countries which will not have 
switched over to satellite working, and 
any equipment becoming surplus will 
be diverted for other internal require-
ments. 

National Research LaIboratories 

-1408. 8hri JyoUrmoy Basa: 
8hri K. Ramani: 
Shri E. K. NaylUlar: 
Shri MohllDllDa4 __ an: 
8hri IN. R. Patll: 

Will the Minister of Edllflation be 
pleased to state: 

(a) whether it is a fact that the 
National Research Laboratories under 
the Council of Scientific and Indus-
trial Research have sought greater 
measure of autonomy; 

(b) the steps Government propose 
to take to remove the discontentment -
amongst the scientists and research 
scholars employed in these labora-
tories; 

(c) what are the recommendations 
of the Ramaswamy Mudaliar Review 
Committee on Council of Scientific 
and Industrial Research; and 

(d) the steps Government propose 
to take to ensure that the Labora-
tories are able to function indepen-
dently within the general policies (If 
the Council? 

The Minister of Education (Dr. 
TliPna SeD): (a) Yes, Sir. A few 
Directors of the National Labara-
tories/Institutes have sent proposa!& 
for greater measure of autonomy for 
consideration at the next Directors' 
Conference. 

(b) the Government is committed to-
follow the steps outlined in the Scien-
tific Policy Resolution of tth March, 
1958. 

(c) The recommendations of the 
Ramaswami Mudaliar Reviewing Com-
mittee on C.S.I.R. has been published 
in the form of a Report, a copy of 
which is available in the Library of 
Parliament. 

(d) The functions and powers of 
the Governing Body of the C.S.LR. 
have been considerably delegated to 
the Executive Councils of the National 
Laboratories/Institutes so that they 
may manage the affairs of the labora-
tories within the allotted budget pro-
visions. Besides, the Directors/Heads· 
of the National LaboratorieslIristitutes 
have been delegated wide financial 
and administrative powers. As far 
as research is concerned, they have 
the fullest scope operationally. 
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.Appointment of JuQes til High Courts 

·1410. Shri Sri Chand Gael: 
Shri Jagannath IBao Joshi: 
Shri Onkar La! iBerWa: 
Shri Bhuat Singh ChaUhau: 

Will the Minister of Home AlI'airs 
be pleased to state: 

(a) whether the Law Commission 
has observed that in the appoint-
ments of the High Court Judges, con-
siderations other than merit influenced 
the appointments; 

(b) if so, the !rteps that Govern-
ment have taken to improve the state 
of affairs; and 

(e) whether the Law Commission 
had also recommended that Bar 
should be the main recruiting ground 
for the appointment of High Court 
Judges; if so, the steps taken by Gov-
·ernment to implement the above 
recommendation? 

The Minister of Home Mairs (Shri 
Y. B. Chavsa): (a) Yes, Sir. 

(b) The Government do not agree 
-with this observation of the Law 
,Commission and there is no reason 

for any feeling in any quarter about 
these appointments having been in-
fluenced by extraneous considerations. 

(c) Government have not accepted 
this recommendation. Appointments 
to the High Courts are made solely 
on considerations of merit. 

6613. Shri A. B. Vajpa,.ee: 
Shri Kanwar La! Gupta: 
Shri Yajna IDatt Sharma: 
ShrI B. S. Vidyarthl: 

Will the Minister of Home Mairs 
be pleased to state: 

(a) the number of Commissions/ 
Committees set up by Government 
during the last 5 years; 

(b) the number of such Commis-
sions Committees whose recommenda-
tions were not accepted by Govern-
ment; and 

(c) the reasons therefor? 

The Minister of State in the Minls-
try of Home AlI'airs (Shri Vid,.a 
Charan Shukla): (a) to (c). The 
information is being collected and 
will be laid on the Table of the House. 

Telephone ExchaDge in Gujarat 

6674. Shri Narendra Singh Mahida: 
Will the Minister of Communications 
be pleased to state: 

(a) the number of automatic tele-
phone exchanges proposed to be 
opened in the Gujarat circle of the 
Posts and Telegraphs Department 
during the remaining period of the 
Fourth Five Year Plan; 

(b) the number of automatic ex-
changes opened in the State since the 
new State came into being; and 

(c) the number of telephone con· 
nections served by them and those t. 
be served by the new ones? 

The MlnIster of State in the Depart-
ments of Parliamentary Mairs aacl 




